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New Delhi, the 181h January, 2017

S,O. IS5(E).- whereas, a draft notification was published in the Gazette of India, Extraordinary, vide
noti fication of the Government of the India in the Minis try of Environ ment, Forest and Climate Chan ge num ber
IS.O. 254 1 (E). dated the 20<1 September, 20 l S, inviting objections and suggestions from all persons likely 10 be affected
thereby within the period of sixty d.ays from date on which copies of the Gazelle con taining the sa id notification were
made available 10the public;

And whereas, object ions and suggestions we re received from all persons and stakeholders in respon se to t~

dnt ft notification have been duly cons idered by the Ce ntra l Government :

And ..... hereas, the Sukhna Wildlife Sa nctuary in the Union territory of Chandigarh sh ares the boundary with two
other Stales viz Punjab and Harya na and Sukh na Wild life Sanc tuary falls in the Shival ik Hills which are ecologically
senshiv e and geolo gically unstable and Ihus arc high ly prone 10 soil erosion duri ng rains and th e lot .al .area of Sukhna
WiHl irc: S.l1c t ua ry is 25.98~9 squar e ki loIDflrtS(6~20.99 aern ).

And whereas, due to its ecolog ical, faunal, floral, geo-mo rphological. natural and geo logical significance for the
purpose of protecting, propagating and developing wildlife and its en vironment, Ihis area was declared as Wildlife
Sanctuary vue Chandigarh Adminis tration not ification No. 694.HII(4)..9&14519, dated the 6· March, 1998.

And whereas. as pe r Wildli fe Cen sus, carried out unde r the guidance of Wildlife Institute of India, during 2010,
two species of Schedule s T and II and three spec ies of Sche du le 111 and man y species of Schedu le [V of Wildlife
(Protection) Act. 1972 (5] of 1972), wen: repor ted in Sukhna Wildlife Sanc tuary; among prom inent spec ies present in
the Sukhna Wildlife Sanctuary ere-Leopar (Pom herCl sp.). Sambar (Ruso sp.), Indtan Pangolin (Manis sp.), Golden Jackal
(Canis). Grey Langur (Semnopithecus sp.) , Wild Boar (Sus sp.), Red Jungle Fowl (Gallus sp.), Ind ian Peafowl (Pallo
sp.), Chital (Axis sp.}, Go lden Oriole (Ortotus sp.), Cobra (Op hiophagus sp.) , Russell ' s Viper (Daboia sp.), Indian
Python (Python sp.}, etc. apart from this a ..... ide variety cf buuerfl ies (more than 70 species) and oeher insec ts are found in
abundance.

And whereas, it is necessary 10 conserve and protect the area, the extent and boundaries of which are speci fied
in paragraph I of this nctificancn, around tile protected area of the Sukhna Wildlife Sanctuary as Eco-sensuive Zone
from C'l:ol0i:ical and environmental point of view and 10 proh ibit industncs Of class of i ndu~tries and their operations and
prec esses in Ihe said Eco-sensuive Zone ;

Now, therefore, in exerciseof the powers conferred by sub-sec tion ( I ), clause (v) and clause [xiv ) of sub-sect ion
(Z) and sub-section (]) of Section 3 of the Envi ron men t (Prolection) Act. 1986 (29 of 1986) read with sub-rule (]) of rule
5 of the Environment (Protection ) Rules , 1986, the Ce ntral Govern ment hereb y notifies an area of 1050 hectares, to .an
eatent \'Ir~ ing fr om 2.0 kil(lmdrf 5 10 2.7S kilomet res fr om rhe boundar), or th e Sukh na \\'Hdli r~ Sane luat)' in the
Union territory of Chandigarh on the sid e of Chandigarh as t he Su khna \\ii ldli fe Sanct ua ry Eco-sen sitf ve Zone
(here inafter referred to as the Eco-sensiu ve Zone), de tails of which are as unde r. namely' -

I. El ko t an d boundaries of u o- 'lensithe Zone.- (I) The extent of Eco-seusuiv e Zone varies from 2.0
kilometres to 2.75 kilometres from the boundary of the Su khna W ildlife Sanctuary in the Union territor)' of Chan digarh;
lhe Union territory Adm inistra tion of Chandigarh has divided the Eco-sensitive Zone in rwc zone s i. e.• Zone-l and zone
II and The: eAlent of Zone -l is uplo 0.5 km of from the boundary of the Sukhna Wildlife Sanctuary and me balance area
shall be in Zone-It and this has been done with the purpo se of having stricter norms in zone-l for protect ion of wildlife
habitat; the atca of Eco-scnsinvc Zone is [050.0 hectares (on the side of Unio n territory ofChandigar h).

(:~) The map of Ecc-scnsitive Zone boundary together with its latitudes and longitudes is appended as ,\ nnn ure I.

(l) The boundary description of lite Eco-sen sitive Zone and co-o rd inates of Sukhna wildlife Sanctua ry are
appended as-Annexure II lind An nexu re IIA.

(4) The coordinates of Eco-sensiuve Zone with its Latitude s and longitudes is appended as Annn ure III .

(S) There an: three villages falling within the Eco-sensitive Zone name ly, Khuda Alisher, Kishangar h and
Kaimbwala.
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2. Zona l Mut~r Plan for Eco-sensltive ZO Il ~,- (I) The Union territory ofChandigarh shall, for the purpose of
the ECG-sensitive Zone prepare, 11 Zonal Master PllUl , within a period of two years from the dale of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
nocification.

(2) The Zonal Master Plan shall be approved by the Competent Authority in the Union territory Government,

(3) The Zonal Maste r Plan for the Eco-sensiuve Zone shall be prepared by the Union territory Government in such
manner as is specified in this notification and also in consonance with the Centra l and Union terri tory laws and
the guidelines issued by the Central Government, if any.

(4) The said Plan shall be prepared in consultation with all Union territory Governm ent Departments, namelyt-

(i) Environment;

(ii) Forest;

(iii) Urban Development;

(iv) Tourism;

(v) Municipal ;

(vi) Revenue;

(vii) Agriculture;

(viii) ChanJigarh Pollution Control Committee;

[ix) Irrigation: and

(x) Public Works Department,

for intcgrating environmental and ecological considerations into it.

(5) The Zonal Master Plan shall not impose any restrict ion on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastruc ture and activities 10 be more effic ient and ceo-friendly.

(6) The Zonal Master plan shall provide the deta ils for resorauon of denuded areas, conservation of exi sting water
bodies, management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and suc h other aspects of the ecology and environment [hat need
attention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban seulements. types
and kinds of forests, agricultura l areas, fertile lands, green area, such as, parks and like places, hort icultural
areas, orchards, lakes and other water bodies.

(S) The Zonal ~l asler Pian shall regu late development in Eco-sensinve Zone sc as to ensure Et a-fri endly
developmen t and livelihood sec urity of local communities.

3. ~Iea~urn to be tak en b) Union territ or)' Go\'ernment.- The Union territ ory Government shall take the
following measures for giving effect to the provisions of this notificat ion, namely>

( I) I. ::l n d u ~ c .- Forests, hort iculture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-scnsitive Zone shall not be used or conve rted into areas for commercial Of industrial related development
activities:

Provided that thc conversion of agricultural lands within the Eco-sensiuv e Zone may be permitted on the
recommendation of the Moni toring Committee, and with the prior appr oval of the Union territor y Government. to
meet the residential needs of local residents, and for the acti vities listed against serial numbers 21, 23, 29 and 34 in
column (2) of the Table in paragraph 4, namely-

(i) ecc- friendly couages for temporary occupation of tourists such as tents, wood en houses, for ceo-fri endly tourism
activities;

(ii) small scale industries nol causing pollution;

(iii) rainwater harvesting: and

(h') cottage industries including village artisans :
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Provided further that no use of tribal land shall be penn ined for commercial and industrial development
activities without the prio r approval of the Union territory Government and without compliance of the provisions of
art icle 244 of the Constitution or the law for the time being in force, including the Sched uled Tribes and other Traditional
Forest Dweller; (Recogn ition of Forest Rights) Act, 2006 (2 0( 2007);

Pro\i ,Jt'd, also tha t I ny error appea ring in the land records within the Rcc-sensinv e Zone shall be correct ed by
Lie Union territory Government, after obtaining the views of the Monitoring Commiu ee, once in each ease and the
C''IT~1.110n of said error shall be intimated 10 the Central Government in the Mmistry of Environment, Forest and Climate:
CI,~r'i:C' :

Pro..iJ cJ also that the above correc tion of error shall not include change of land use in any case except as
rto- i,'!'J under this sub-paragraph;

Provided "Iso that there shall be no consequential reduction in green area, such as forest area and agricultural
2f~ J etc. 3M efforts sh:J.ll be made to reforest the unused or unproductive agricultural areas.

(2) ;\"J flHJI ~ p r ill l;$.- The catchment areas of all natural spring s shall be identified and plans for their conservation and
rcj uveuutic n shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the Union territory
Govemmem in such a manner as to prohibit development activities at or near these areas which are detrimental to such
areas.

(3) Touri~nl.- (a) The activity rela ting to tourism within the Ecc-sensirive Zone shall be as per Tourism Master Plan•
...hich shalt be pan of the zcnat Master Plan.

(Ill The Tourism Master Plan shall be prepared by the Department of Tourism, Union territory Government of
CI,,,nJ ig.lfh in consultation with Department of Revenue and Forests, Government of Union territory of Chandigarh.

(e) The activity of tourism shall be regulated as under, namely.-

(I) all ne..· tourism activities or expansion of existing tourism ...cuvutes within the gco-sensiuve Zone shall be in based on
carrying car "city study of the Ecc-sensitive Zone and in eccoedaoce with the ceo-tourism guidelines issued by the
l\ Jti.:ma l Tiger Conservation Authority, Ministry of Environm ent, Forest and Climate Change (as amended from time to
time) with emphasis on eco- tounsm, eco-educauon and eco-dcvelopment;

(ii) ne..... construction of hotels and resorts shall not be permitted within Eco-sensitive Zon e;

(id ) t;a the Zonal Master Plan is approved, d~veloprnenl for lourism ...00 expansjon of u isling tour ism activities shall be
rcm~ia"J hr the cencemed regulatory autho rities based on the actual si te speci fic scrut iny and recomm endation of the
M....tirorins Comm iu.c.

(·n ,\",Il .. r ul l n ita ;:c_- All sires of valuable natural heritage in the Bco-sensiuve Zone such as the gene pool reserve
;"1~,''>, ro, f,'flllaliOlls, wetcrfulls, springs, gorges, groves, caves, points, walks, rides, cliffs, ere. shall be ident ified and
preserved an d plan shall be drawn up for their protection and Conservation. within six month, from the da te of
I'"r.l;c~t ,"n "I" tn;, Il.·tit~cation . 00 such plan shall furm pan e f rbe ZOOaI Master Plan.

( ~) ,\ la u-I'Iade herita~f sites.- Buildings, structu res. anefacts , areas and precinc ts of historical, architectural,
ecsi hcnc, end cultural significance shall be identified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the dale of publication of this notification and incorporated in the Zonal Master Plan.

(6) 1\"01.11' pcttut ton-,-, Chandigarh Pollution Control Commill...e snail implem<'tl t the regulations for control of noioc
pollutio n in the Ecc- sensitive Zon e in accordance with the provisions stipulated of the Noise Pollution (Regulation And
Control) Rules, 2000 under the Environment (Protec tion) Act , 1986

(7) .\ ir pollution .- Chandigam Pollution Control Commiuee shan implement standards and regu lat ions for the control
of air pollutio n in the Eco- sensitive Zone in accordance with the provision. of the Air (Prevention and Control of
I'ullution)Art, I'J81 ( 1-1 of 1981) and the rule made thereunder.

(II) Di-char gl' uf effluents.c-- The discharge of treared effluent in Eco-sensitive Zone shall be in accordance with
th~ provislous of the General Standards for Discharge of Environmenlal Pollutants covered under the Environmental
(Prol.e~ tion) Act, 1986 and rules made thereunder.

(9) Solid " lUlU . · Disposal of solid wastes shall be as unde r:-

(i) the solid waste disposa l in Eco-scnsinve Zone shall be carried out in accordance with the provisions of the Solid
Waste Managemcnt Rules, 20 16 published by the Government of India in the Ministry of Environment , Forest and
Climate Change I'ide notificatio n number S.O. 1357(E), dated the 8'" April 20 16 as amended from time to time;

(Ji) th,·IOl'.ll aurb..'I" ilies shall Ur,l.Wup plans ior the segregation of solid wastes into biodegra dable and non-biodegradable
CV'llrurK:nl~;
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(iii) the biodegradable material shall he recycled preferably through composung or vermiculture:

(iv) the inorganic material may be disposed in an environmentally acceptable manner at sile(s) identified outside the Eco
sensitive Zone and no burn ing or incineration of so lid wa stes shall he perm itted in the Ecc-sensitive Zone .

( IO) RhJ-mcdita! wa.tc.- The bio-medical waste disposal in the Eco-sensinv e ZoIlCshall be carri ed out in accordance
with the provisions of the Rio-Medical Wasle Management R ules, 20 16 publisbed by the Gov ernme nt of Intlia in the
Mini>try of Environment, Forest and Cli mate Change vide not ification number G.S,R 343(E), dated the 28· March, 201 6,
,l~ ame nded from lime to time.

(J I) \ -..hi.: u l~ r trafflc. - TIle vehicular movement of traffi c sha ll be regulated in a habitat friend ly manne r and specific
pre visions ill thi... regard shall be incorpora ted in the Zonal Master Plan and till such rime as the Zonal Master Plan is
pre.....red ~ntl epptov ed by th.:: cornpeter u authority in the Union territory Government, Mon itoring Committee shall
monitor complia nce of vehicular mov emen t under the relevant Acts and the rules and regulations made thereunder.

4. l.i ~t of l ethitit-S p rohibited or to be regut ared w hhin Ecc-semtnve ZOnc.- All activit ies In the Ece- sensiuve
Zone shall be governed by the provisions of the Environment (Protection ) Act, 1986 (29 of 19M ) and the rules made
thereund er and shall be regu lated in the manner spec ified in the Table below, namely-

TAIIU:.

Sl :'\o. Art h i ty Remarks

" I (2) (3)

A. Prohlblt ed Aeti\'it ics :

I . Commerci al mining, stone (a ) All new and exis ting mining [rmnc r and major minerals),
quarrying and crus hing units. stone quarryin g and cru shing units are prohibited except for the

domes tic needs of bonafide local reside nts.
(b) The mining operations shall strict ly be in accordance to the
orders of the Hcn ' ble Supreme Court dated the 46 August, 2006
in the rnaner of T. N. Godavannan Th irumulpad Vs. Union of
India in Writ Petition (C ivil) No. 202 of 1995 and dated the
2 1" Apri l, 2014 in the maner of Goa Founda tion Vs. Union of
India in Writ Pet ition (Civil) No. 435 of 20 12.

2. S.:tltng u, of saw mills. 1"0 new or expan sice of exi sting saw mills shall be perm iued
with in the Eco-sensitive Zone.

3. 5cIlIng up of industries ca using No new or expansion of Cll isting polluting industri es shall be
water " air or soil or noise permitted with in the Eco-scnsitive Zone.
pollu tion.

•• U~ '" prod uction . f ~y Prohibited (e><cepl as otherwise provid.:d) as per law,
hazardous substances.

5, Com mercial usc of firew ood. Prohibited (except as otherw ise provid ed) as per law.

s, Dischar ge of untreated efflueras Prohibited (except as otherwise provi ded ) as per law.
and solid waste in natu ral wate r
bodies or land area .

7. Commercial water resource s Commerc ial usc of natu ral water resources including ground
including ground .....ater water shall be prohibited in the Eco-se nsuive Zone and all steps
harvesting. sha ll be taken to prevent contaminat ion or pollution of ..... ater .

s, Establishment of new' thennal and Prohibiletl (e xcept as otherwi se provided) as per 3pfllicable
major hydroelec tric projects . law s.

9. New wood based industry. No establishmen t of new wood based industry shall be permitted
within the limits of Eco-scn sitive Zone:
Provided the existing wood -based industry may continue as pcr
law:

Provided further that rene ......al of license s of existing saw mills
shall nol be done on their expiry.

10. Establishment .f large-scale Prohibited [except as oth erwise provided) as per ap plica ble
comme rcia l lives tock and poult ry laws, however, initiatives on a small-sca le by the local fanners
farms by finn s, corporate ~d are permiued.
companies.

B. Regu latedActhitie ~ :
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II.

11.

IJ.

".

Commercial estab lishment
hotels and resorts.

Construction activities.

Erection of electrical
telecommunication lowe rs.

Felling of trees.

of No new commercial hotels and resorts shall be permitted within
one kilometre. of the boundary of the protected area or up to the
boundary of the Eco-scnsinve Zone whichever is nearer except
for accommodat ion for temporary occu pation of tourists related
to teo-friendly tourism activities:

Provided tha t, beyond one kilometre or up 10 the ex tern of
the Ecc-scnsitive Zone, all new touri sm activities or expansion
of existing activities shall be in conformity with the Eco
Touri sm Maste r Plan.

Commercial eco-tourisrn establishrner us shall be regulated
stric tly in accordance with the guidelines for laking non-forestry
activities in Wild life habitats" issued vide F.No.610/2011 WL,
dated 15-03.20 11 by the Ministry of Environmenl and Forest
(WL Division), New Delhi and t-:. tional Tiger ccoserveuon
Authority Guidelines (if applicable).

No new commercial construction of any kind shall be
permitted within 0.5 kilometre [Zone-f) from the boundary of
protected area or up to the boundary of the Eco-sensmve
Zone whichever is nearer;

Provided that, local people shall be penn itied to
undertake construction in thcir land for their residential use
including the activities listed in sub-paragraph (I ) of
paragraph 3.

(a) Construction of all types of new buildings and houses up
to a distance of 0.5 km i.e. in ihe zone-I shall be prohibited;
from 0.5 kilometre to 1.25 kilometre from the boundary of
Sukhna Wildlife Sancluary, construction of low density
(ground coverage less than half of the plot size ) and low rise
building (height upto 15 feet) can be allowed if permissible
under the prescribed land use plan of the area.; any
construction will have to adhere to the Development
Regulation applicable to the area and shall be regulated as per
the Eco-sensitive Zonc managcmcnt plan; beyond 1.25
kilometre construction of new buildings and houses shall be
regulated as per existing Chaudigarh Administration Building
Bylaws and Architectural ControVZomng regulation of Union
territory Administration. Construet ien of basement in go ne-I
of Bco-sensinve Zone shall not be allowed, howe>er.
reconsnucticnrrepair of building in Zonc-I shall be allowed
subject to the restriction as above i, e. construction of low
density (ground coverage less than half of the plot size) and
low rise building (height uptc 15 feet).

(b) The construction activity related to small scale mdusmes
not causing pollution shall be regulated and kept at the
minimum, with the prior permission from the competent
authority as per the applicable rules and regulations, if any.

(c) The Iunher , consuucucn and augmentation of civic
amenities shall be regulated as per the Zonal Master Plan.

and Shall be regulated by Union territory of Chandigarh
Administration; underground cabling shall be promoted.

(a) There shall be no felling of trees on the forest land or
Government or revenue or private lands without prior
permission of the competcnt authority in the Union territory
Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the Central or the Union territory laws and the
rules made thereunder.
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15. Widening and strengthening of Cons truction of new roads and widen ing or repair of existing

existing roads and construction of roads in the Ecc-sensitwe Zone shall be regula ted and done
new roads. with minimal impacts.

I ~ Erection of high tension As per regulations, as appli cable; underground cabling shall be
:ran~n,i~~ion lines . promoted.

ri. lntroduc rion of exotic species . Introduc tion of exotic species shall be regulated in the Eco-
sensitive Zone .

u, f encing of premises of hotels and f encing of prem ises of hotels and lodges shall be regulated in
lodges . the Eco-sensiave Zone.

19. Air (including noise) "'" As Regulated under applicable laws.
vehicular pollution.

20. Commercial sign boards and As Regulated under applicab le laws.
hoarding s.

21. &o-fricndly cottag es fer As Regulated under applicable laws.
temporary occupation of tourist s
such as tents. wooden houses . etc.
fur ceo-friendly tourism activities.

21. Disclurge of treated effluents in Recyclin g of treated efflue nt shall be encouraged nO tor
natural water bodies or land area. disposal of sludge or sol id WISleS, the exi sting regulations shall

be followed.

13. Small scale indusuies not causing Non-polluting, non-hazardous. small-scale and service industry.
pollu tion. agriculture. floricul ture. horticulture or agro-based indus try

producing prod ucts from indige nous good' from the E,~

sensitive Zone which do not cause any adverse impact 011

environment shall be permi tted.

1t Undertaking activities related to Regu lated under applicable laws (wit h prior approva l of Chief
tourism like ove r-flying U" Wildlife Warden ofthc Union territory ofChandigarh).
rationa l park area by aircraft, hot-
..ir balloons.

I . - Solid Wa~t l; Managemen t Regulated unde r applicable laws ...~
:r.. Uses of plastic carry bags. Regulated (except as otherw ise pro vided) as per law.

~".- Eco-Tcurisrn Activity Regulated under applicable laws.

C. l'r "rn utcJ Activit ies:

28. Ongoing agriculture and Permitted under the law.
horticulture practices by local
ccmmuniu es along with dairies,
dairy farming anJ fisheries.

19. Rain water ha rvesung . Shall be actively promoted,

JO. Use of renewable energy sources. Permitted under the law.

31. Adoption of green technology for Sha ll be acti vely promoted.
allactivities.

32. Organic fanning. Shall be actively promoted.

JJ. Vegetative fencing. Permitted under the law.

". Couage industries including Shall be actively promoted.
village art isans , etc.

35. Agro forestry. Shall be active ly promoted.

) 6. Environncmcntal awareness Shall be actively promoted.

.11. Skill devel opment Shall be actively promoted.

['"IJTT II '9"~ 3(ii) ]

5. )I,,, ,iturinl: Coumunce.c-The Cen tral Govemmenr hereby constitutes a Monitoring Committee. for effective
mon ill)ring of the Eco- sensirive ZOItc. which shall comprise of the follow ing, namely:-
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0)

(ii)

(ii i)

(iv)

(, j

(vi)

Chief Conservator of Forest cum Chief Wildlife Warden, Government of Union
Chandigarh

Chief Architect. UT. Chandigarh

Chief Engineer. UT. Chandigarh

Chid Enginee r, MuniciJ'lllI Corporat ion UT, Chand igarh

Director Rural Developm ent and Pancbayat, UT, Chandigarh

Member Secre tary, Chandigarh Pollut ion Con trol Com mittee

territory urn
-Chairman;

- Member;

- Member;

- Member;

- Membe r;

- M ember;

(vii) A representative of Non-governmental Organisations' working in the field of environment to be
nominated by the Govemmem of' Unioe territory ofChand igarh for a term of three years - Member;

(viii) One expert
Cha ndigarh

in the area of ecology and environment to be nominated by the Government of UT,
- Member;

(ix)

(,)

Member e f Stete Biodiversity Board

Deputy Conservator of Forest (WL), UT Cha nd igarh

- Member;

- Member -Secreta ry.

6, Tee-ms of re(",rI'IICI',-

(1) The tenure of the Monitoring Comminee shall be three years.

(2) The Monitoring Commiuee shall monitor the compliance of the provisions of this notification.

(3) The activ ities that are covered in the Schedule to the notification of the Government of fooia in the
erstwhile Ministry of Environment and Forests number 5.0. 1533(El. dated the 14- September , 2006.
and are falling in the Eco-sensinve Zone, except for the prohibited activities as specified in the Table
under paragraph 4 thereof, shall be scrutinised by the Moniloring Com mittee based on the actual site
specific conditions and referred 10 the Central Government in the Ministry o f Environment, Forest and
CliIDolte Change for prior environmental clearances under the provisions of me said nenflcatien.

( ~ ) The activities Im l are nOC covered in me Schedule to the notification of the Govemmenr of India in the
erstwhile ~f i ni s try of Environment and Forests number S.D. 1533(E), dated the 14'" September. 2006
and are falling in the Eco-sens uive Zone, except for the prohibited activities as specified in the Table
under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site
specific conditions and referred 10 the concerned Regulatory Authorities.

{5 1 The Member-Secretary o f the Monitoring Committee or the concerned Deputy Conservator Forest (WL)
shall be competent to file complaints under section 19 of the Environment (Protection) Act. 1986 (29 of
19&6) against any person who contravenes the provisions of this notification.

(6) TIle Mon itoring Committee may invite represent atives or experts from concerned Departmen ts.
representativ es from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

(7J

(8)

(' J

(10)

The MonitoringCcmrmuee shall submit the annua l action taken report of its activities as on 31- March
of ev ery year by 30" June of that year to the Chief Wiid Life Warden of the Union territory per proforma
appended at Annn.urt' IV.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, 10 the Monitoring Committee for effective discharge ofits functions.

The Central Government and the Union territory Government may speci fy additional measures, if any. for
giving effect to provisions of this notification.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the
Hon'ble Supreme Court ofI ndia or the High COUlt or National Green Tribunal.

(F. No. 25i912015-ESZ-RE)

Dr. T. CHANDIN'I. Scientist "G'
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Anneaure I

:-Iap of Eco-scnsjtive Zone around Sukhnl Wildlife San(l uarJ . UT of Chandiear h
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A nnex ure II

lkt llnd <l rl dCKri ptio n of the F.co- sen,id . e Zone and eo-ordinates of Sukh nll. Wildlirr SlillctuU)'

Point A to B On bounda ry of Su khna W ildlife Sanctua ry from northern side of village Khuda Alisher towards
PEe uptc Uttar Marg along Union terr itory boundary.

roint B to C From PEe al ong Uttar Mars to vill age Ki shangarh ea\I$Cw, y.

Point C to D From village Kishangarh causeway to Kishangarh - I.T. Park road round about.

PoinlOla E From Kishangarh LT. ParL road Round about upto Union territory boundary along DT ~lall

"".Point E 10 F Along Union terr itory boundary to Regulator End.

Pllin! FlOG From regulator end along Un ion terri tor)' boundary upto nea r confluence point

I'....,·IIG lo l l "ear confluence point along bounda ry near villag e Mahadevpur.

Point II to I Along boundary near village Mahadevpur to near Keese Dcvi temple on S ukhna Wild life
Sanc tuary bo undary.

Point I to J Near Kansa Devi temple towards La ke reserve forest on bou ndary on Kaimbw ala road.

Point J 10 K From reserve fores t on Kaimbwala roa d towards village Kans al alo ng Un io n territory boundary.

Poin l K to L Along bounda ry near villa ge Kansal to Sukh na W ildli fe Sanctuary on eastern side of village
Khuda A lisher.

Point L to A Along boundary near village Kansal to Sukhna W ildli fe Sanctua ry on eastern side of village
Khuda Alisher.

A nn nure-II A

G.P.S. Co-o rdin ates of Boun dar y of Sukh na Wildlife Sancluar)'

St. G.P.S. Readings 51. I\"o. G.P.S. Readings
:\ 0.

I. N 30° 4S' 16.1" 9. N 300 48'I2S'

E076' 50'15 .7" E0760 50'31.0"

1, N 30° 45 '50.3" 10. N 30° 48' 11.9"

E076' 49'36.6" E0760 SI' l l .6"

J. N 30' 46' 00.6" 11 N 30' 48'33.1"

E076° 49'2 5.3" E076° 52'10.9"

4. 1': 30° 46'06.S" 12. N 30° 48'1 9.8"

E076° 49' 10.2" E0760 51 'S9.3''

5. N 30' 46'29.0" 13. N 30' 47'29.8"

E076° 48'48.6" E076' 51'04.6"

6. N 30° 46'50.4" 14. N 30' 47'12 .3"

E076' 49'16 .5" E076' 51' 23.9"

J. ;0 0' 47'5 .17" 15. N 300 47' S6.8"

E076' 49'38.35" E076'5 I' 93.3"

K, N 30° 47' 54,4" 16. N 30° 47' 70.5"

E076° SO'09.4" E076° 52'4 1.3"
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17. N 30' 46'58.9" 23. N 30° 45 '1.6"

E076(15Z'09.7" E076" 52'33.3"

18. N 30(1 46 ' ZO.4" 24. K 30" 44 '31.8"

E076(l5 1'45.Z" E07605I'1 1.4"

19. N 30" 46' 30.3" 25. N 30° 45'00.5"

£ 076° 5Z'Z3 .6" E076° 50'45.4"

20. N 30(1 46'1 7.8" 26. K 30(1 44'59.8"

E076' 52 '43.5" E076° 50 '35.5"

:1. N 30(1 45'42.6" 27, N 30° 45'09. 1"

£ 076(152'36.1" E07,;" 50'33.9"

22. N 30" 45'01.2"

E076' 52'3 1.2"

23

Ann exure III

The coor di niilln i ho" ing prominent poinu of the outer bo undllt)-of ECD-i eni itil I' Zon e of Sukhn :a
Wildlife Sunctu an ', Union terri tory Chand igar h,.

Potuts l Ollll.hu de Lutlrude

A 76 48' 37.70" £ 30 46 ' 45.0/ ' N

n 76 47' 28.57" E JO 46' 01.22 " N

C 76 49' 29.60 " E JO 44' OI.72 "N

D 76 49' 48.85" E 30 43' 51.68 " I'

E 76 50' 53.55" E 30 43' 50.57 " N

F 76 49' 55.58 " E JO 44' 22.92 " N

G 76 SO' 13.19 " E 30 44' 57.21 "N

" 76 50' [6.42 n E 30 45' 09.45 " N

I 76 49' 37.84 " E JO 45' 48.JI " N

J 76 48' 53.36 " E 30 45'11 ,83 " N

K " ol l!' 18.31" E JO 45' 53.09" N"

L 76 49' 01.59 " E JO 46' 13.83" N

Ann exure IV

I' rofor lll:l of Acti"n Tal.;eD Repor t : Ece- senslt ive Zane monitorin g Committee.c-,

I. Number and date of meetings;

2. Minutes of the meetings; mention main noteworthy points. Attached minutes of the meeting on separate
Annexure.

3. Status "f preparation of Zonal Master Plan including Tourism Master Plan.

4. Summary of cases dealt for rectification of error apparent on face of land record,
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Details may be attached as Ann<:'1UTc.

S. S:.llIllTW"y of cases scruumsed fOir activities covered unde r Environment Impact Assessment Notification, 2006.
Details may be attached as sepa rate Annex ure.

6. Summary of cases scrutinised for activities not covered under Environment Impact Assessment Notification,
2006. Detai ls may be attached as separate Annex ure.

7. Summary of ccmplaims Itdged under sectioo 19 of Environment {Protection} Act, 1986.

8. Any other matter of importance.
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